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 Learned counsel for the applicant and respondents are
present and heard through VC.  Applicant's counsel
submitted that applicant was appointed as GDS vide
order dated 13.09.2019 (Annexure A/2) after due
selection.  After working for long time for a year, he has
been served with a notice dated 24.07.2020 (Annexure
A/3) for termination of his engagement after expiry of
one month which will be effective from 18.09.2020.  He
submitted that no show cause notice was given to him
as per the principles of natural justice.

Learned counsel for the respondents submitted that the
applicant was not selected for the post of GDS through
regular selection process and he was provisionally
appointed subject to termination on notice.  He
objected to the maintainability of the OA since no
representation has been filed by the applicant before
competent authority before approaching this Tribunal.

In view of the above submissions and without
expressing on the merit of the case, the OA is disposed
of at this stage with liberty to the applicant to file a
detailed representation including citations and rules in
his favour as well as the grounds taken in this OA and
enclosing a copy of this order to the respondent no. 3
within a week from the date of receipt of copy of this
order.  If the representation is given then respondent
no. 3 within the time as above, the competent authority
will consider it in accordance with law and dispose of it
by passing a speaking order, copy of which will be
communicated to the applicant by 18.09.2020, failing
which, no further action is to be taken in pursuance to
order at Annexure A/3 till disposal of such
representation. If the applicant fails to file any such
representation as stated above, then the respondents
are free to take decision in the matter as per law.

OA stands disposed of accordingly. Copy of the order to
learned counsel for both the sides.
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